
3 WI rs 

whether it is al 0 a ract that th 
ank r cruited Scheduled 

Caste c duled Tribe and p romoted 
ODe C 0 i<iar e in tbe ab ve ure; 

(c) if so, wheth r 50 p r c~ t of 
total v cancies in the above grade IS 118 
and after deducting lOch duled 
Castes/Scheduled Tribes per 0 s alrea.dy 
recruited and prom ed 108 v e cle . 
can be provided by th~ b ve b, ~ for 
filling up in the re ' t r Upi of A d 
'B9 among the Schedul.,}d C te ' IS ' h\) u-
Jed Tribe candidat s io the sr d a 
whole; 

(4 if 
ould ma e i lble 

their notificaf n of 
Caste lScheduled Tribe 

entioned bove; and 

B ok 

vacanci s 

(e) if not, the rea n th refor 1 

2881. SHRI CHINTAMANI 
P NIGRAHI: in tho Mini ter of 
PINA CE be plea ed to- state: 

(a) the numb r of industries which 
nancial as i ranee from Indus-

trial ent B nk of Iodia during' 
1980.81, 1981-82 and 1982-83 ; 

(b) the number of 8 pUcati ittS 
rejected by I.D.B.I. during those period. 

organi tioo 
applications for 

w, 

(d) Doe not ari e. 

D mage C n 
DUf r nt 

2882. D. V NT KUM R 
PANDIT: WilJ the Mini t r of 
TOURISM AND CIVIL A VIA TIO be 
pIe ed to state : 

a) whether in India, dan er fro 
BA ( ird-Aircrart trike Hazard) h 
increased to an alarming proportion 
compared to Bgur in other coun .. 
trie; 

(b) how much damage ha been 
c u by hi d "kos in India duriog the 
las five year by (i) ir IndIa (tj) Indian 

irUn (iii) Ai craft belong n to 
Defence Org ni ation and (iv) private 
ai aft in rupe and loss of human 

; and 

(c-} whether Government have 
appointed any indepth study CODUnittco 
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t preven-
tiv mea ur 

TH MINIST R OF STAT OF 
T B MINISTRY OF TOURlSM AND 
CIVIL AVIATION <SHRI K URSHED 
A AM H N : (a) While bird trik 
to aircraft is one of th major hazards in 
aviation in ur country, it i a world-
wide phenomenon and the rate of inci-
dent due to bird strik s in India is not 
higher th n that ot other countrie . 

(b) The requisite information i as 
follow :-

(0 Air India : 

During the years 1971 to 1982 tbe 
cots of repairs to aircraft involved in 
bird-hits wa Rs. 345.56 lak There 
wa no 10 of human life. 

(Ii) Indian Airlines: 

The co t of repairs to aircraft invol· 
ved in bird-bit wa R. 586.95 lakh 
during the years 1971 to 1982. There 
w no los of human life. 

(iii) Defl nee Organization ; 

During the last fife years the total 
10 due to bird·bit amount to 
R . 4856 lakb. Five m mber of the 
aiIcrew al 0 died as a r ult of the bird· 
hit accidents. 

(iv) Private Aircraft: 

Information regarding tbe financial 
10 on account of accidents to privat 
aircraft i not maintaned by 00 emment. 
The death of one pilot occurred in 
a bird-hit accident in the last five 
years. 

(c) A High Le¥ 1 Committee under 
the Chairmanship of Secr .. tary, ' Civil 
Aviation was constituted in January, 
1982. This Committee which meets 
periodically into the cau e and 
uSic ta pr v olivc mea \lre gain t 
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BASH and monitors/reviews tbe imple-
mentation of these measure . 

Two P y-Seal for LQ ing and 
Proflt-M kin Public UudertakhtK 

2883. DR. KRUPASINDHU BHOI : 
Will the Minister of FlNANCB be pleased 
to state: 

(a) whether two pay cale for the 
10 ing and profit-making -publio ctor 
undertakings are proposed to be iQtro-
duced; 

(b) if so, the detail and basi there .. 
of; and 

(c) the reaction of the employees 
thereto and the s'tep taken to look into 
their grievances 7 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCB (SHRl 
PATrABHI RAMA RAO): (a) There 
is no proposal under consideration of the 
Government to evolve two s t of scales 
of pay for the los -making and profit. 
making public sector undertakings. 

(b) and (c) Do not arise. 

Cadre Re view for Service 
Officers in DGI 

2884. SHRI M. ARUNA-
CHALAM: Will the Minister of 
DEFENCE be pleased to state: 

(a) when is the cadre review for 
service officers in the Directorate Oeneral 
of Inspection (DOl) likely to be 
,finalised; 

(b) is the cadre review likely to 
remov the existing stagnation among t 
the service officers to any appreciable 
extent; 

(c) whether the service officers ar 
propo ed to b ... brought at par with thoir 
count rpart in their r spective service 
in the matter f prom ti n vi -a·v j 1cnsth 
of service-




